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 Matters  under

 [at  सत्यनारायण  जटिया

 से  छोट  ही  कता

 ही  ।  दहराद  एक्सप्रेस  रल
 गालियों  में  सुरक्षा  का  पर्याप्त  प्रबन्ध

 {ix)  NEED  FOR  TAKING  FIRM  9-
 SION  REGARDING  SHIFTING  0  a0
 QUARTERS  OF  HINDUSTAN  FERTILISER
 CorPorRaTION  TO  CALCUTTA,

 SHRI  KRISHNA  CHANDRA  HAL-
 DAR  (एघाएह8]1177) :  All  the  units  of
 Hindustan  Fertiliser  Corporation,
 namely,  Durgapur  Fertiliser  Plant,
 Haldia  Fertiliser  Plant,  Barauni,  1a.
 म्०  Plants  and  marketing  offices  cf  the
 Hindustan  Fertiliser  Corporation  aTe
 located  in  and  around  Calcutta.  The
 Export  Committee  has  recommended
 the  shifting  of  headquarters  of  Hin-
 dustan  Fertiliser  Corporation  from
 Delhi  to  Calcutta,  The  West  Bengai
 Government  also  allotted  sufficient
 Jand  in  Salt  Lake  for  construction  of
 office  building  and  quarters  for  the
 employees  and  officers.  Pending  cons-
 truction  of  the  same,  the  Government
 of  West  Bengal  arranged  office  pre-
 mises  in  the  area  where  there  was  no
 loadshedding  of  power,  But  some  म-
 terested  quarters  who  are  not  willing
 to  shift  the  headquarterg  from  Delhi.
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 are  trying  to  make  the  Hindustan
 Fertiliser  Corporation  to  incur  huge
 amount  of  expenses  and  losses.

 So,  ]  woulg  request  the  hon,  Minis-
 ter  of  Chemicals  and  Fertilisers  to
 take  a  decision  in  this  regard  to  shift
 the  headquarters  of  the  said  Corpora-
 tion  from  Delhi  to  Calcutta  and  to
 make  a  statement  in  the  House  in  this
 regard.

 थ्रो  जगपाल  सिंह  (हा रद वार)  :  सभापति
 agar,  ene  पढ़ने  से  पहले मं  गह
 जानना  चाह  गा  कि  जो  टटमेन्ट  मैंने  अंडर
 रच  377  दिया  था  सुबह  10  बजे,  उसका
 बदलवाया गया  ही।

 MR.  CHAIRMAN:  2  has  been
 approved  by  the  hon,  Sneaker.  Did
 you  submit  any  statement  under  Rule
 377?

 SHRI  JAGPAL  SINGH:  Yes  I  had
 submitted  earlier  in  the  morning  at
 ten  O'clock.

 MR,  CHAIRMAN:  Under  the  rules
 what  has  been  approved  by  the  hon.
 Speaker,  you  will  read  that,  Kindly
 read  that.

 थी  जगपाल  सिंह  :  अप्रूव  कहां  हुग।
 इसका  मतलब  ताो  यह  होंगा दि.  जां

 चाँद  मोरों  ऊपर  लगाए  हुए  ह.  इसके

 अनुसार प्रव होंगे रूव  होंगे।  (व्यवधान)  रकाे  कम
 से  कम  एक  घंटा  पहले  दिया  जाना  चाहिए
 था।  मेरा  मामला  222 का  बनता  ह,
 लेकिन  अध्यक्ष  गहाोदय  के  कहने  से  हम
 377  मेँ  एग्री  हो  गए  हाँ।

 SHRI  RASHEED  MASOOD  (Saha-
 ranpur):  This  shoulg  have  been  given.
 at  least  one  hour  earlier.

 श्री  जगपाल  सिसंह  :  जा  स्टोटमेन्ट  बप्व
 faa  गया  ही.  उराका  मतलब  यहं  होगा
 कि  जो  चार्जेज  कोतवालों  पटना  नी  लगाएं
 ह,  उनको  मौ  प्रूव  कर  रहा।

 It  will  be  2  181.0 1217.0  to  be  sent  to
 the  Privilege  Committee.
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 MR,  CHAIRMAN:  So  far  as  your
 statement  ig  concerned,  under  the
 rules  it  was  beyond  the  context,  It
 contained  more  than  250  words.
 There  is  a  power  to  edit  it.  It  has
 been  edited  and  has  been  approved
 by  the  hon.  Speaker.  It  has  been
 हैं ४९11  to  you  to  read  out,  ।  will  re-
 quest  you  to  read  out,

 थी  जगपाल  सिंह  :  माँ  अपना  रीजनल
 ewe  गढ़.  गा।

 ।9  CHAIRMAN:  I  will  see  that  in
 future  such  things  should  not  aappen.
 You  have  made  your  point.  That  is
 there,  Kindly  read  out  because  what
 you  want  to  say  let  it  be  on  record  at
 least

 (x)  TREATMENT  METED  OUT  To  SHRI
 JAGPAL  SINGH  BY  01.17 ह  IN  PATNA,

 जाने  बचाने  के  Pau  उपाध्यक्ष  की  काठी  में
 घुस  गया  था,  उसका  पुलिस  न.  बहत

 MR.  CHAIRMAN:  x  Jagpal
 Singh,  may  ह  request  you  to  kindly
 1280.0  the  approved  draft.  I  will  request
 you.

 SHRI  JAGPAL  SINGH:  I  am_  not

 going  to  reag  out  the  approved  draft,
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 MR.  CHAIRMAN:  That  will  not  be
 according  to  the  rules,

 :
 नियमानुसार  मुक्का

 पहले  दिया  जाना  चाहिए  था।  (व्यवधान) में
 कोह  विशेष  सुचना  नहों  द  रहा  हू.  ।  मरा =
 मामला  तो  पज्रिवलेल  माँश  का  ह।

 थी  राजनाथ  सोनकर  लासी  (सैदपुर):
 यह  377  का  मामला  नहीं  बनता  हाँ  जांकन
 अध्यक्ष  महोदय  कँगूरों  करने  पर  377

 गाया  ह,

 MR,  CHAIRMAN:  Mr.  Shastri
 there  ७  r0  question  of  hiding  things.
 So  far  here  in  the  Chair,  we  have  to
 follow  certain  procedures  under  the
 rules,  Now  the  statement  was  long
 enough,  ।  ”  m0  permitted  by  the
 rules.  Therefore,  it  has  been  brought
 down  to  below  250  words.

 SHRI  INDRAJIT  GUPTA  (BasiT-
 hat):  It  should  have  been  returned  to
 the  Member  and  he  should  have  been
 told  to  reduce  it,  It  has  been  altered
 as  it  exceeded  a  certain  length.  It
 should  have  been  returned  to  the
 Member  and  he  should  have  been  tcld
 to  reduce  it  to  the  required  len  :
 Why  was  that  not  done?

 डा.  ए.  यु.  आरमी  (जिनपर):  अगर

 पहल  बता  दिया  जाता  ता  स्पीकर  से  छात
 कर  सकते थे।

 1८.  CHAIRMAN:  1  am  told  that
 that  was  done,  The  hon.  Member  was
 requested  to  condense  it,  Probably  it
 has  been  gone.  What  he  is  complain-
 ing  about  is  that  he  was  given  it  with-
 in  less  than  an  hour's  time,  That  is  a
 different  matter.  But  the  question  is
 that  he  was  requested  that  he  should
 condense  it,  It  has  been  condensed.
 May  I  suggest  that  you  read  it?  The
 hon.  Speaker  will  look  into  it  and  I
 am  sure  he  will  liberally  look  into  it.

 He  will  decide  as  to  what  is  to  be
 done.  We  have  to  follow  the  procedu-


